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(Interruptions)
SHRI MADHU 1IMAYL W are not
concerned with the oflker  vou should

punssh the officer

MR. SPI AKER [Ihere arc two points in
which the Mimister has already owned his
misteke  He has already  espressed  his
reqicts for that Wha' has happened « that
mnsterd of conng before the Hous, they
have been layins them on the table of the
tibrary  There 1s a lot of duferunc. bet
ween the Library ind this House

SHRI ATAl BIHARI VAJPAYEE

(Gwalior)  There was no intention  to
suppress the repoity

MR SPEAKER The reports did come
when they came to the Iibrary They,
thought they were only to be given to the
Library, which was wrong Hc has owned
the mistake  In view of that I drop ths
matter

SHRI JYOTIRMOY BOSU Ona point
of order We have every right to pursue
this matter

MR SPLAKER No
SHRI JYOTIRMOY BOSU
concerned section 15 section 62

PROF. MADHU DANDAVATE My
only purpose 1n rawsing the issuc was to
show that the night and authonty of the
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House wasundermined Nowin view of the
fact that he has expressed regret, in future
such a violation of procedure will not take
place.

wogw W faw weedg o wTer 9 oy
qa gerar uwl g A m fafaver avw
I A AR AT F o6 A @ oW Fe
qeT &°?

N wfrin ey w@ aF FreR ¥ STl

7rowmm M

MR SPLAKLR I have given mv ruling
You cannot hang a man who 1s owning his
mistake W hatelse doyouwant?

SHRI JYOTIRMOY BOSU The
concerned section makes the position very

clear W know the class character of this
Government, to which Shri  Gokhale
belongs

12 06 hrs

PAPEFRS LAID ON THF TABLL

REVIEWS AND ANNUAL RFPORTS OF BHARAT
Hravy [LICTRICALS ITD, AND OF BHARAL
Pumps AND COMPRESSORS, 1 TD , ALLAHABAD

THE MINISTFR OF HEAVY INDUS
TRY (SHRIT A PAI) I beg tolay on
the Table a copy each of the following
papers (Hind1 and English versions) under
sub section (1) of stcuon 619A of the
Companies Act, 1956

() (1) Resiew by the Governinent on
the working of the Bharat Heavy
I lectnicals Linuted, New Delhi,

for the year 1971-72

(i) Annual Repoit of the Bharat
Heavy Llectricals Limited, New
Delhi, tor the year 1971-72
along with the Audited Accounts
and the comn ents of the Comp-
troller and Auditor General
thereon
[Placed in bbrary See No. LT-5068/73)



27 Papers laid

[Shni TA Pa)

(2) (1) Review by the Government on
the working of the Bharat Pumps
and Compressors Lamated,
Allghabad, for the year 1971-72

(1) Annual Report of the Bharat
Pumps and Compressors Limi-
ted, Allahabad, for the year
1971-72 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon

[Placed in Library See No 1.T-5069/73}

NOTIFACATIONS UNDFR MOTOR VFHICIES
Acr

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ} BAHADUR)
1 beg to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-scction (3) of section 133
of the Motor Vehicles Act, 1939 recad with
clause (c) (1) of the Proclamation dated the
18th January, 1973 1ssued by the President
m relation to the State of Andhra Pradesh

(1) G O Ms No 740 pubhshed in Andhra
Pradesh Gazette dated the 27th
July, 1972 making certain amendments
to the Andhra Pradesh Motor
Vehicles Rules, 1964

(2) G O Ms No.1189 published in Andhra

Pradesh  Gazette dated the 27th

September, 1972 making certain

amendment to the Andhra Pradesh

Motor Vehicles Rules, 1964

(3) GOMsNo1296 published 1n

Andhra Pradesh Gazette dated the

2nd November, 1972 making certain

amendment to the Andhra Pradesh

Motor Vehicles Rules, 1964

[Placed i Library. See No. LX-5070/73]

MAY 15, 1973
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SUMMARY OF MAIN CONCLUSIONS AND
RecoMMENDATIONS OF EXprrT COMMITTER
ON UNEMPLOYMENT AND RLPORT OF COURT
OF ENQUIRY INTO NOONODIKITPUR COLLIERY
ACCIDENT

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 RAGHU-
NATHA REDDY) I beg to lay on the
Table —

1) () A copy of the summary of the
mam conclusions and recom-
mendations of the Expert
Committec on Uncmployment

(M) A statement explaimng the
reasons for not laymg Hind:
version of the above document

[Placed i Library See No 17T1-5071/73}

(2) @) A copy of Report of the Court
of Enquiry tnto the Noonodihpt -
pur Colliery accident which

owurred on 18 3-1973

(1) A statement (Hindt and Enghsh
versions) explaining the reasons
for not laying the Hind version
of the above Report

[Placed in Library See No LT-5072/73}

Centrat  Excist (FOURTH  AMFNDMENT)
RuLis AND  NOTIFICATIONS UNDFR
Cr~TRAL Exc1st Runts, NOTIFIC ATION
UNDER CUSTOMS ACT, ANNUAL RrPoRT
ON THt WORKING OF INDUSTRIAL AND
COMMERCIAL UNDPRTAKINGS OF Go-
VERNMENT

THE DLPUTY MINIS1ER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) On behaif of
Shr1 KR Gaanesh,

1 beg to lav on the Table —

(1) A copy of the Central Excive (Fourth
Amendment) Rules, 1973 (Hind: and
Lnglish versions) published in Noti-
fication No G SR 432 in Gazette
of India dated the 28th Apnl, 1973



